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For Appellant: Mr. Rohan Aggarwal and Mr. Ayush Aggarwal
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Mr. Ayush J Rajani, For RP (PCA)

ORDER
(Virtual Mode)

23.02.2021 Learned Counsel for the Applicant submits that the Hon’ble
Supreme Court of India has yesterday passed Orders and by the Orders, the
further extension of time sought on behalf of the Corporate Debtor was declined
and the effect is that as per Orders dated 18t November, 2019 (Annexure A-2)

of this Tribunal the Liquidation stands restored.

2. Learned Counsel for Applicant submits that in the Order dated 28.08.2019
(Annexure A-1) Paragraph 21 there was direction regarding the payment of fees
of the Liquidator also. The Learned Counsel states that this issue was not carried
by anybody to the Hon’ble Supreme Court of India and he is seeking modification
limited to this issue, now as the Liquidation has been restored. The Learned
Counsel submits that the Liquidator would be entitled to fees as per provisions

of the I1&B Code, 2016 and Committee of Creditors would no more be there.



3. Learned Counsel for the Liquidator submits that he may be given a copy
of the Application for modification. The Learned Counsel for the Applicant to
share the copy of the Application bearing No. 2664 and 2665 of 2020 with the

Learned Counsel for the Liquidator.

4. The Learned Counsel for the Applicant should file copy of the Orders
passed by the Hon’ble Supreme Court of India along with brief Written-
Submissions as being made within a week. Learned Counsel for the Liquidator
should file Response to the Application to this extent with regard to the
Paragraph 21 of the Order dated 28.08.2019 and file his brief Written-

Submissions also within a week.

List the Application in Orders category on 04th March, 2021.
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